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specified but each country including India 
will be expected to depute only three parti
cipants.

The selection of candidates for the 
proposed seminars will be taken in hand 
after die complete details about the study 
seminars, e.g venue, date and period of 
training, course contents etc. are received 
from UNDP.

Alleged Imposition of ban by Tripura 
Government on Bangla Desh 

Evacuees

*1685. SHRI R. BALAKRISHNA 
PILLAI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether any baa has been imposed 
by the Tripura Government on the partici
pation of evacuecs from Bangla Desh in 
any meeting or procession under the 
Security Act ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT) : (a) and <b). To guard 
against the possibility of disturbance of 
communal harmony or of public tranquillity 
the Lt. Governor of Tripura has passed an 
order under section 19 (B) of the West Bengal 
Security Act, 1950, as in force in Tripura, 
prohibiting participation in processions by 
evacuees from East Bengal.

Convention of Delhi Pradesh Sampradayikta
Virodht Committee held In New Delhi

*1686. SHRI RAMACHANDRAN 
KADANNAPPALLI : Will the Minister 
of HOME AFFAIRS be pleased to state :

(a) whether the Convention Of the Delhi 
Pradesh Sampradayikta Virodhi Committee 
was held in July, 1971 in New Delhi ;

(b) if so, the names of some of the 
leading persons who participated in the 
Convention ; and

(c) the main points discussed and 
decisions arrived at ?

THE MINISTER OF STATE IN TOE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PFRSONNEL 
(&&RI RAM NIWAS MIRDHA): (*) Yes

p>) TheoMWfotfcw m  by

Shri Barkalitllah Khan, Chief MhUster of 
Rqasthan and was addressed among others 
br Shri Mohd. Shafi Quraishi, Union Deputy 
Minister of Railways. Shri Chtfldrjtjeet 
Yadav, General Secretary of the AU India 
Congress Committee and Shrimati SubharfC* 
Joshi, M. P.

(c) The convention is reported to have 
adopted a number of resolutions inttr alia.

(i) warning the people to remain 
vigilant in respect tit attempts 
made by certain communal eTetnents 
to exploit the situation arising out 
of developments In BangTa Derfh 
and to create doubts and suspicion 
between Hindus and Muslims ;

(ii) demanding removal of the Jana 
Sangh from the National Integra
tion Council;

(iii) urging the Government to impose a 
ban on the R. S. S. S. and the 
Jamat-e-Islami and

(iv) condemning the alleged communal 
attitude that the Jana Sangh has 
exhibited in Delhi.

Development Banks for States for financing 
State Projects

*1687. SHRI PRABHUDAS PATEL : 
SHRI P. M. MEHTA :

Will the Minister of PLANNING be 
pleased to state :

(a) whether he had called a meeting of 
the State Development Secretaries on the 
16th July, 1971 and had suggested that 
Development Banks for the States should 
finance State projects where adequate local 
resources are not available or where the 
Central assistance is not feasible ;

(b) if so, other main subjects discussed 
at the meeting and the decisions arrived at 1

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARrA): (a) The Minister of 
Planning had called a meeting of a few 
State Administrators on lfth July, 1971 and 
it was suggested by one of the State Admi
nistrators present in the meeting, and apt 
by the planning Minister, that In order to 
introduce financial discipline and tot <>v«- 
coming situations where project* wer* W  
tip for want of resources, new inwttttfeas,
swh «» f t  P w to fm m




